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Pronouncement
ORDER

PER ARUN KUMAR GARODIA, A. M.:

This appeal is filed by the assessee and the same is directed against the order of
learned CIT(A)-7, Bengaluru, dated 25.03.2019, for Assessment Year 2011-12. The
grounds raised by the assessee are as under:
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2. This appeal was earlier fixed for hearing on 24.06.2020. On this date, learned
AR of the assessee moved an application for adjournment and on his request, the hearing
was adjourned to 24.09.2020 and this date of hearing was intimated to the learned AR
of the assessee. Thereafter, on 23.09.2020, Paper Book containing 79 pages was filed
by learned AR of the assessee and along with Paper Book, a letter is also filed by learned
AR of the assessee in which it is stated that the matter is listed for hearing on 24.09.2020
with “C” Bench and hence, it is seen that the AR of the assessee is very much aware
about this date of hearing but in spite of this, none appeared on behalf of the assessee
and there is no request for adjournment and therefore, the appeal of the assessee was
heard ex-parte qua the assessee. Learned DR of the Revenue supported the order of
CIT(A).

3. We have considered the submissions of learned DR of the Revenue and have
gone through the Paper Book filed by learned AR of the assessee which contains the
written submissions filed by the assessee before CIT(A) on pages 1 to 4 of the Paper
Book and the reconciliation statement available on page 5 to 10 of the Paper Book. We
find that as per the reconciliation statement available on page 5 of the Paper Book, the
assessee has started with gross receipts as in Form 26AS/AIR information
Rs.6,33,04,632/- and after reducing various amounts as per the detail given in the
reconciliation, he has arrived to the amount of Rs.5,48,98,286/- and he has also shown
that the gross receipts as per Income and Expenditure Account of the assessee is also
almost same figure which is Rs.5,48,82,422/- having a difference of only Rs.15,864/-
but as per the impugned order of learned CIT(A), he has not only confirmed the addition
of Rs.15,864/- being the difference between these two amounts of Rs.5,48,98,286/- and
Rs.5,48,82,422/- but he has also confirmed addition of Rs.10,07,597/-. This amount is
regarding reimbursement of amounts towards supply of safety shoes and uniform noted
in the reconciliation statement available on page 5 of the Paper Book. As per learned
CIT(A), this difference of Rs.10,07,597/- could not be proper explained by learned AR

of the assessee. Considering the facts of present case, we feel it proper that this issue
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regarding the difference of Rs.10,23,461/- for which addition is confirmed by learned
CIT(A) should be restored back to CIT(A) for a fresh decision and accordingly, we set
aside the order of learned CIT(A) and restore the matter back to his file for a fresh
decision with a direction that the assessee should produce further details regarding these
two differences of Rs.10,07,597/- and Rs.15,864/-, total Rs.10,23,461/- before CIT(A)
and after considering the same if the assessee files it before CIT(A), learned CIT(A)
should decide this issue afresh but if the assessee does not file satisfactory reply before

CIT(A) regarding these two differences then the addition may be confirmed again.

4. In the result, assessee’s appeal is allowed for statistical purposes.

Pronounced in the open court on the date mentioned on the caption page.

Sd/- Sd/-
(BEENA PILLAI) (A.K. GARODIA)
Judicial Member Accountant Member
Bangalore,
Dated: 09.10.2020.
/NS/*
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